SHRI R.P.N. SINGH: Sir, the Ministry has decided to do a feasibility study on this stretch.
As soon as we will get the feasibility report, we will take further action.

DR. K. MALAISAMY: There are umpteen numbers of highways throughout the length
and breadth of the country. | need fundamental information. (Interruptions) How many roads
are taken up for widening? How much work has been done? How much time they will take to
finish?

SHRI KAMAL NATH: Sir, this is out of the scope of the question. But, if there is any specific
information which the hon. Member wants, he can write to me. | will be happy to provide him
with the details.

SHRI RAJEEV SHUKLA: Sir, | want to know from the hon. Minister that in the same State,
the Central Government has given some money to the Maharashtra Government for widening of
the Nashik-Shirdi road. What has happened to that project? Last time also, | had asked the
same question.

SHRI R.P.N. SINGH: Sir, this is out of the scope of the question. The road is from Mumbai
to Goa. If the hon. Member gives it to me in writing, | would try to answer.

SHRI RAJEEV SHUKLA: Last time also, | had asked this question. But, you have not given
anything in writing. ... (Interruptions)

SHRI KAMAL NATH?: Sir, | appreciate the Member’s concern and his drawing attention to
this fact. This is an important road. In the Ministry, it is being processed for expeditious taking
up.

DR. PRABHAKAR KORE: Sir, Goa is a very important tourist centre in our country. If you
want to go to Goa, either you have to go by flight or by sea. Goa borders are in Karnataka and
Maharashtra. None of the roads is in good condition. Even Karnataka and Goa are hardly 130
kilometres. There is NH-4. The whole business of Goa goes from Karnataka. But, there, not
even one car can be driven. Whether the Minister knows about the National Highway no.4A.
There is a Goa-Karnataka border. When are you going to take it up ?

SHRI R.P.N. SINGH: Sir, about the road from Mumbai to Goa, | can tell you right up to the
stretch which is up to Karnataka. The total length of National Highway in the State of Goa
between Patradevi which is on the Maharashtra-Goa border to Pollem which is on Goa-
Karnataka border, is 139 kilometres. This stretch is maintained by the State PWD in a traffic-
worthy condition. But, | would like to tell the House that this stretch has been included in the
NHDP Phase-lll for four to six-laning at an estimated cost of Rs.872 crores. The RFP to five
shortlisted bidders were issued. The bid submission date for this project is 15th March 2010 and
we will be taking it up as soon as the RFP is completed.

Migration of labourers

*183. DR. E.M. SUDARSANA NATCHIAPPAN: Wil the Minister of LABOUR AND
EMPLOYMENT be pleased to state:



(a) whether Government has any system to assess the number of labourers migrating
from one State to another, more so from neighbouring countries; and

(b) if so, the number of migrating labourers from different States and from different
neighbouring countries ?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a)
and (b) A statement is laid on the Table of the House.

Statement

(a) and (b) The Government has enacted the Inter-State Migrant Workmen (Regulation of
Employment and Conditions of Service) Act, 1979 (ISMW) to regulate the employment of inter-
state migrant workmen and to provide for their conditions of service and for matter connected
therewith. As per ISMW Act the contractor who recruits any person in a state for the purpose of
employing in establishment situated in another state, a licence needs to be obtained from the
Licensing Officer who has jurisdiction in relation to that area wherein the recruitment is made.
The contractor also needs to take a license from the Licensing Officer who has the jurisdiction
where the establishment is situated. As per Census, 2001, the State-wise number of migrant
workers is given in Statement-| (See below).

In case of labourer migrating from neighbouring countries, Indian Mission may grant an
employment Visa to a foreigner desirous of coming to India for the purpose of employment
subject to certain conditions. As per requirement under the Registration of Foreigners Rules,
1992, all foreign national who enter India on a visa valid for a stay in India for a period of more
than 180 days are required to register themselves with the FRRO (Foreigners Regional
Registration Office)/FRO (Foreigners Registration Officer) within 14 days of arrival. Information
is not compiled on the basis of number of labourers migrating from neighbouring
countries. However, as per information compiled by Bureau of Immigration, the total number of
registered neighbouring foreigners-country and profession-wise as on 31.12.2008 is given in

Statement-ll.
Statement-/
Number of Migrant Workers (State-wise) as per Census 2001
SI. Name of the State/UTs No. of Migrant
No. Workers
1 2 3
1. Andhra Pradesh 1,22,16,818
2. Arunachal Pradesh 2,25,768
3. Assam 29,86,859
4. Bihar 71,76,727
5.  Chhattisgarh 42,67,932




1 2 3
6. Goa 3,00,067
7.  Gujarat 91,25,305
8. Haryana 36,44,364
9.  Himachal Pradesh 13,82,382
10.  Jammu and Kashmir 7,56,768
1. Jharkhand 35,29,242
12. Karnataka 82,25,307
13. Kerala 28,01,353
14. Madhya Pradesh 1,01,21,017
15. Maharashtra 2,07,81,152
16.  Manipur 2,08,189
17. Meghalaya 1,95,321
18.  Mizoram 1,78,687
19. Nagaland 1,79,646
20. Orissa 46,63,274
21.  Punjab 35,42,268
22. Rajasthan 91,57,667
23. Sikkim 1,14,009
24. Tamil Nadu 77,86,130
25. Tripura 4,03,830
26. Uttar Pradesh 1,41,28,362
27. Uttarakhand 15,12,050
28. West Bengal 96,31,648
29. Delhi 28,07,258
30. Andaman and Nicobar Islands 87,224
31. Chandigarh 2,78,187
32. Dadra and Nagar Haveli 50,107
33. Daman and Diu 43,891
34. Lakshadweep 7,966
35. Puducherry 1,65,681

TOTAL 14,26,82,456




Statement-1/

Number of registered foreigners, country and profession-wise as on 31.12.2008

Country Students Foreign ~ Employees Tourists Tech. Doctors Business® Journalists  Others* * Total Refugees

officials Experts and

Nurses

Bangladesh 1391 3 99 58 5 14 15 161 2838 4584 30081
Bhutan 0 2 0 0 0 0 0 0 0 2 0
China 1150 0 761 21 165 31 136 41 939 3244 0
Myanmar 377 0 40 10 0 1 13 0 292 733 1604
Nepal 5 5 0 2 0 0 0 0 19 31 0
Sri Lanka 2685 75 743 487 32 25 38 2 7744 11831 73615
TOTAL 5608 85 1643 578 202 71 202 204 11832 20425 105300

*Business includes figures of Owners and Proprietors and Petty Traders also.

**Others includes figures of Housewives, children, Casual Visitors, Artists, Teachers, Evangelists, Social Workers, Admn. Personnel, Etc.



DR. E.M. SUDARSANA NATCHIAPPAN: Sir, there are two parts of my question concerning
migrant labourers within India and migrant labourers from neighbouring countries. The figure
given according to the 2001 Census is 14,26,82,456 for the internal migrant labourers, and more
than 1,25,000, for migrant labourers from the neighbouring countries. Sir, in 20 years, there is a
huge change in the migration of labourers from one State to another. Is there any calculation
made? On that basis, the welfare of migrant workers is looked after by the Government of India

with the help of State Governments.
MR. CHAIRMAN: Thank you.

SHRI MALLIKARJUN KHARGE: Sir, concerning part one, as the hon. Member already
knows, the Government of India is keen to help the migrant workers and it is a little bit difficult to
identify some of the migrant workers. Anyway, the Government of India has constituted a Task
Force, and that Task Force is going to give some suggestions. As soon as we receive the

suggestions, we will try to help the migrant workers.
MR. CHAIRMAN: Thank you. Second supplementary.

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, in China, the authorities are encouraging the
migration of workers from rural areas to urban areas and they are creating the infrastructure on
the basis of migration every year. | want to know whether the Government is having such a

proposal to look after the welfare of migrant labourers.

SHRI MALLIKARJUN KHARGE: Sir, as far as the inter-State migration is concerned, | have
already told that we have constituted a Task Force Committee and that Task Force Committee is
looking after the social security, their health problems and other things. They are considering all

that. So, definitely, as soon as their report is received, we will take action.

Regarding the Chinese example that the hon. Member has quoted, | do not have any
information about that. If he furnishes that information to me, we will try to help, according to

that, our migrant workers.
MR. CHAIRMAN: Thank you. Shri Prakash Javadekar.

A U1 STASHN : AHINT HEIGY, Y8 g Heedqul qel & [ <20 b Teb I A gaR DI
H ISR & foTg @RT STl 8, S HERTSE 6 2 RIS 7 ARG ORI STTE1 & ST B B &, e
TS H 1 HRIS 22 ARG AN HTH B & I1 7eg IS H 1 BRI I SATGT AT B Hd &, Al A S
DS &, STD] Y BRI U8 & o Sex-ofs § I 1 U<l A AT 317 &, WD IAPerd
PBRIR, unskilled workers, T8 3R rferdRel Sl T&] &Il ¥, T8 3R W &1 gl &, dl
TET A AN BT GIR T H ST IS 81 H16 Y, B SATGH] 379 Mg H & H1H BT A8 8,
3T &1 H B BTH HRAT ATET &, Al R specific FaTe T8 & fh SAP ol WRBR B &1 Jroi=1
B2 1Y B IR W had I ATSHT bR, valid visa TR ST AT 31T &, T 4,000 §, <ifp
Sl visa @R T8I AT 8, 39 GHUS B 8, STP dR H ARBR 9T HR I8 87




Y AfRASTH @A : WX, S A1gdic 35 U W W I W A B A & oy 9 E,
Tg 81 DA AT BTed B DI G978 A d S &, <l 3D I8 HAIH & b recently, AT
ST AT | EH RN DY S Wb TS ©, 99 B8R T H BH A BH A1 {37 BT 19 S BRI
P, I THY BT el YT 8, SAIY 3R &9 fUB &1 ATl P 3fibs <1, Al YTdir fob Ag3ee &
HH 81 B Bl O Sl WH i &, O MR FHET07 A1, T /3 Arier S A, w@ot
SRICH BT8R ISR JISTT - U ST 311eh ATSTIG &, S99 W1 9gd A g9 Bl rural employment
H W BRI B ET 2

S8l dd ASURM Bl [aTd 8, IE UogaTell B 8l 8T 81 Gl Ao, S8l qd SIIell a0 Bl
a1 8, S9D] 81 AR Siel el & b S fohd= o1 31y ot fha= @ml &1 gfewe=
BTl 3R I gl bl IR T@UTA B &b R H AR IR SJT&T HIAT T8l &1 3Tqh Sl 91
ORI ©, § ITp! B fSurcHe & firsrar <l

st aMRO%0 e : TR, AT oIaR Bl U HHIBRIT M0 BT o+ B d1d Y| SHH T WITfey
g3 8, § S amean g2

3} AfFBTSIT @A : 3} I8 Y T8l gaAT &, FIfeh ST 31T ST B & b 8% Pigde IR
AISIT TH DI IVRER HAT AT T2AT B TR BT A IOCR H ol ST AM2Y| offh 98
Al S8 g9 B 81 39 VAT Bl b9 S A Ao BT A1y, $9G aR H I g9 el
Rfeelt St g feurciie # e B SREicC & 7, S ¥l § 39 IR # S & !
HATE S &1 lfhT S U a1d 2 b ISR Tqred 147 AT & SR IR F$Re=ge 81 1Y
ql I ATgdc ahd B Wl TRAT AT TV B 81 Wbl © AR B MSSICHIS Y Ahd &l AR
HISUT TP Bl PTS ol BT BT J4! YR 81 &, AT 30D G H &H Al

it TSt a9 WSl : IR, 39 Y DI 9AT SHP STa1d B T WF | §9H FaTel P oidTe
H 3B T $B Ud ARG B I8 91 ATSiic ahd & gal g8t <1 T8 8, 399 fean g i 1 ol
22 TG T 378 U9 | ST BTH B 8, 77 ARG AN [I8R § SHhx B HRd ol Jet §
FHSAT ATedT § b #4301 S 9 e &1 Sid1d T qar]| §31 o G494 H 8 78] of W61 & b
77 TG 1T fO8R & STHR B BTH B B 2......(RGHH) FaTel Sl 21 Uh e ORI 396!
& | QT 9V 3R ¥R AT Hel § a1 396T Adad 8 & a1 drie dlT 78R 3 fdhd
PP FTEX ST 21 W, SHD! el dRE | FHEAY 6 S AN S 1T H SR B B § a2l
ST AT I T 4 18R STHR BIH PR I8 82 HUIT 39D HAl off TWE | $H0P] Adad © &
HERTE ¥ &1 RIS ol 918% 9 &1 59 JdTdl BT Sia1d i garsvl 531 S, It is impossible.

MR. CHAIRMAN: Let us hear the clarification. (Interruptions).

it 1T UdTg B : W), UG BRI fITT, 39 FTIT BT Sl IMEAR B 3 U< H 1
DXIS 22 T AT 18R | HEl | Tl.... (GYT) There is some error in this answer. Will the
Minister explain it? (Interruptions).




SHRI RAJIV PRATAP RUDY: How is it possible? ... (Interruptions ).

MR. CHAIRMAN: Please don't intervene. ... (Interruptions).

SHRI RAJIV PRATAP RUDY: It means 2 crore people from Maharashtra are going out.
7} YIS AT : &1 IR T AT SITQIL......(SFFET)

MR. CHAIRMAN: Let us hear the clarification.

Y wfdTof @R - R, G S THHR S E B......(FALH)

CINER Gl ) R RS E NI AN RS R Ea Y

Y AfFBI @A : i1 HHF F 3T 2, I JATdH &9 Ig SHIHA a1 51 3R S

S} WHTARY : WIS, 319 91 A1 g <fiforg, g

#t AfABTSA @A : I & S M AT IHE b IR # Y Y &, 9 & 7 I8 W
el oy €

SHRI RAJIV PRATAP RUDY: That means 2 crore people from Maharashtra are going
outside. (Interruptions).

MR. CHAIRMAN: Mr. Rudy, please... (Interruptions )

SHRI RAJIV PRATAP RUDY: Two crore people from Maharashtra go outside...
(Interruptions) Sir, this answer means that two crore people from Maharashtra go outside.
Then, why are people in Mumbai getting agitated?(/nterrupt/ons)

MR. CHAIRMAN: Rudyji, please... (Interruptions)
SHRI RAJIV PRATAP RUDY: This is a stunning revelation... (Interruptions )

MR. CHAIRMAN: Please resume your places...(Interruptions) Please do not
interrupt... (Interruptions)

7} IFA SR 1S : IS BUIcH H 82 G ART S 1 ...(FALH)...
it Ui - 31T 9 SIS ..(aUTH)..

Y ol U w1 : TR, 31T SHH! UGHR oF SIoT¢| .(FIHT)..
it AR AR :  BI-3 37 © 7 ..(FIH)..

ot AfABIT @R : W, .(HAM).. TR, AIIT Th 7 arel W & & MR ST ared
B € |.(ag).. A9 Yl ..(FaEm ).

oY et = 491 : 319 g B A ATV T STeT-3TelT B b IS L. (SFILH)..
ot TIR® IR : I FIF-W 3PS B, M AT & & AT ATl b & 2 ..(HIEH)..

B4 ‘T%FI\_{FI T X, Jg census &) T €1 F authentic 96T <1 TI§ gl ..(IqYT)..
B ST9 UBT 51 37 < P 1S &1 84 authentic e Jg1 TR 42T {6y 21 .(r@em).. Arsiic
TH¥ means T Tl W BT & 3R ST aTet Y 81T Bl .(AYT)..
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# TRy : MY S5 ST .(FAUM).. WIS ST 98 STSUI ..(GEH)... Let us hear the
Minister...(Interruptions) Please, let us hear the clarification...(Interruptions) Silence,
please...(Interruptions)

ﬁqﬁﬂﬂ\_{hw : IR, A census P DS Bl..(FGLM).. TS 3ThsT 3 dTel 3R ST dTel
S BT R ..(FGHT)...

sft IIR® 3R : WX, 39 R feqamas 891 A1l ..(Faa™).. ¥R, 39 99 IR 89 |
feHa= g9 TRyl (g )..

o} gumafa : ag Afed R0 . caam).. a9 forgay AR .(eaum)..

it eiter == f37 : 3Ny 39 R iRftheee SINTY o fha 3 atet ahd € &R fohde
ST Tl I &2 .(SFGHTH)... WX, 399 IX fEqha g1 212Ul .. (Tae)..

it |umafa : A suggestion has been made that there should be a discussion on this. Let the
hon. Member give a notice, and it can be slated for a discussion. These points can be
clarified... (Interruptions ) They will all be clarified in the discussion.

SHRI S.S. AHLUWALIA: Sir, | just want to make one submission. Kindly instruct the
Government that Ministers should come prepared...(Interruptions) They are not doing their
homework... (Interruptions )

MR. CHAIRMAN: Please resume your places...(Interruptions) Let us get on with the
Question Hour... (Interruptions ) Now, Question No.184... (Interruptions ) This Question is over.

SHRI MALLIKARJUN KHARGE: Sir, | want to clarify this.

MR. CHAIRMAN: No, no. This question is over. We will have a discussion on this and
clarifications can be given then.

Freedom fighters receiving pension
*184. SHRIMATI KUSUM RAI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the number of freedom fighters who are alive and receiving pension from Central
Government;

(b) the number of freedom fighters who are receiving pension from State Governments
but not from Central Government, State-wise;

(c) whether there is a difference in criteria adopted by Central and State Governments to
recognize a person as freedom fighter;

(d) if so, the details thereof; and

(e) the details of programmes being run by his Ministry for welfare of freedom fighters
who sacrificed their lives for the country ?

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAI\/I): (a) to (e) A statement is
laid on the Table of the House.
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